HIGH COURT OF JAMMU & KASHMIR & LADAKH At JAMMU

Subject: AMENDMENT TO INSTRUCTIONS REGARDING
REGISTRATION OF CLERKS TO ADVOCATES IN THE
HIGH COURT/SUBORDINATE COURTS,1998

NOTIFICATION

No:- l%:ﬂe Q)Q I[ E‘ Dated:-_‘;_k{‘_ou- la),k{

High Court of Jammu & Kashmir and Ladakh in exercise of powers

vested in it under Articles 225 and 227 of the Constitution of India and all
enabling provisions in this regard, hereby makes the amendment to the
Instructions Regarding Registration of Clerks to Advocates in the High

Court/Subordinate Courts, 1998 in the following manner; -

¢

“In the instruction No.3 after words *’ issue an identity card to him”

and before words “which shall be non-transferrable and be produced by the
holder on demand” words “subject to furnishing of an undertaking by
hinvher undertaking to surrender the identity card forthwith to the issuing
authority thereof, in case he/she is disengaged, removed or ceases to be the

Clerk of the Advocate concerned,” are added.

“ After -instruction No.10(b), a new instruction No.10(c¢) is inserted as

unders;-

“The fee payable for the identity card shall be Rs 200/- or such other

fee as may be prescribed in this regard.”

By Order

04139 .

( Shahzad Azeem)
Registrar General

No: (Soro— (J[RG /P Dared v\ ol N vty

Copy To :-

1. The Principal Secretary To Hon’ble the Chief Justice, High Court of J & K and
Ladakh.

2. Registrar Vigilance High Court of J & K and Ladakh, Jammu

3. Registrar Rules, High Court of J & K and Ladakh, Jammu. This is in reference
to your Communication No.71/R /Rules/JMU dated 01.04.2024

4. Registrar Judicial Jammu/Srinagar for information & necessary action.

5. Principal District & Session Judge for
information and necessary action.




6. CPC, E-Courts , High Court of J&K and Ladakh, Jammu for uploading the
same on the official website of the High Court.

7. Manager Government Press, Jammu for publication of the same in the next
Government Gazette.

8. In-charge, Library, High Court Wing Jammu/Srinagar for keeping the record of
the same.
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REGISTRAR GENERAL
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